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of ImdiajHaving heaxd M Dash,learned ceunsel

appearirg for the Applicamnts amd Mr,Amup K,
Bose,learned sSenier Standineg Ceunsel feor the
Unieon of Imdia(on whom a copy of this M, 2,
has already been served)the prayer feor
prosecuticen € this case jointly by seven
Applicants is kerely alleweds sebject te
payment of am additiemal amoumt of w360/«
in shape of IPCITt has been disclesed by the
learneéd Counsel for the Applicants that he
has already deposited the said amoumt ané

in view of this, the Reeistry is directed

te cenfinme this Origimal Applicatien in
respect of Applicant Ne,l ard separate OA
Rumbers be assiegned in respect of Applicants

2 to 7 fer statistical purpesesiM, A, is

accerdizegly alleved and dispescd of,
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Heard Mr,Diash,learmed Coumnsel for the
Applicants and Mr /Anup K Bose,learned Semier
standine Coumsel for the Unien of Imeia(on
whom & cepy ef this Orieinal Applicatiom has
been served) and perused thematerialsplaced

on record,

Applicants seven in number have
claimed that they were engaged as Casual
Labourers under the Telecem Department of the
Government ef India am@ by filing the presemt

Original Applicatiom umder sectienl® of the
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Admiristrative Tribumals Act,1985f they haviz}
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challenged the steps taken by the Respondents to reqularise
the services of 455(eut of 1437) Casual Labeurers,emn the
ground that the Respendents did net censider their cases
fer regularisation,rpart frem othexr ¢reunds,the Advecate
fer the Asplicants,states that while ienorine the cases

of Applicants,the Respendents havVe enlisted several ether
persens(whe were either never snugaged for the reguired
pericd of engaged at a late:Apoint ef time than the
applicante as Casual Labeurexrs)for reegularication,
MApplicants have placed onrecord several materials te
substantiate their cascs,
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Irm the abeve premises,witheut waistinre an§”¥1h3,27§
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and without enterimy inte the merites eof these cases,the
same are herely disposed of at the admissien stase;by
askine the Applicants te susgit consolidated representatiens
(imdividually) te the Respondents (by ¢iving full details

in the prescribed bie-data form of the Departmentfby
15,3,2004 and the Respendemts are hereby asked te censider
the sald representatiens ef the swplicants by enterime

inte am emquiry te find eut as te whether the Applicants
have gst amy case for reeularisation,Umtil full;ccns;jerhtion
is given te the cases ef the Applicants and they areQéiiy
intimated abeut the result of such censideratiemithe
Respondert s should mpt proceed to reqularise anubsdy as
agalnst the newly created 455 posts of RM With these
ebservatiens and directiens all these OA s are disvosed of,

No costs,
While sarting with thésecases ,liberty is, however,

eranted te the Apslicants act only te repres:at the{ijj
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individually (by eivime full details abeut themselves)
in erder te substamtiate their cases with prayer fer a

personal hearing if they se chose jwhich should be allewed
By the Ressendents im all fairmess of things]

Send coples of this erder alengwith copies o¢f
the Original Applicatien te the Ressondents and free

coples of thisosder be.given te learned Counsel for

both sides,
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